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Title: Discussion on the motion for consideration of the Right of Children to Free and Compulsory Education (Amendment) Bill, 2017.

HON. CHAIRPERSON : The House will now take up item No. 7, that is, Right of Children to Free and Compulsory Education (Amendment) Bill, 2017.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH JAVADEKAR): Sir, I beg to move:

"That the Bill further to amend the Right of Children to Free and Compulsory Education Act, 2009, be taken into consideration.”
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HON. CHAIRPERSON: Motion moved:

"That the Bill further to amend the Right of Children to Free and Compulsory Education Act, 2009, be taken into consideration. "

PROF. K.V. THOMAS (ERNAKULAM): Sir, at the outset, I welcome and support this legislation, the Right of Children to Free and Compulsory
Education (Amendment) Bill, 2017. This Bill is a continuation of the historic legislation that we enacted in the same House in 2009, that is the Right
to Education.

In the Financial Memorandum, it has been clearly stated that clause 2 of the Bill provides for insertion of a new proviso to sub-section (2) of section

23 of the Right of Children to Free and Compulsory Education Act, 2009 so as to provide that every teacher appointed or in position as on 315t March,
2015, who does not possess minimum qualifications as laid down under sub-section (1) of the said section, shall acquire such minimum qualifications
within a period of four years. That is the crux of this Amendment Bill. That is why I welcome this legislation because this is to implement an
important historic legislation which we have passed in the House in 2009.

There are certain issues which the Government has to seriously consider and implement. One is the amount that is needed for the Sarva Shiksha
Abhiyan. I would like to point out what has been done in the last Budget of 2017-18. The media and the educationists have specifically pointed out
that there is extreme neglect of the primary education in the Budget 2017-18. The Budget 2017-18 has been very disappointing for the education
sector.

A higher allocation of resources for school education, from primary school level to secondary level, was expected. But after a year of long waiting,
school education has been totally neglected in the Budget. The Budget has ignored the effective implementation of the Right to Education Act and a
meagre increase for Sarva Shiksha Abhivan has been made in the Budget and only Rs. 1,000 crore is not going to help, in any way, to implement the
Right to Education Act.



Sir, Education is both a Central as well as a State Subject. Both the Central Government as well as State Governments have to find adequate finance
in the Central Budget and the State Budget for education. But unfortunately we find that after passing and implementing this legislation, only 9.5 per
cent schools in the country, as a whole, have implemented this measure. So this is a very serious task. We have certain data especially from the
Northeast, in States like Nagaland where 42 per cent of Government Teachers are untrained. So it is a big challenge, as the hon. Minister pointed out
in his introductory speech. There are States like Kerala or Tamil Nadu where there is excess of trained staff and many training institutions are now
closing down one after another. At the same time, in the North-Eastern States we still need trained teachers. So the Government has to find a way
out because on the one side, in some States we find that trained teachers are in excess and training institutions are getting closed down now. On
the other side, especially in the North-Eastern States, we find that there is a large number of untrained teachers. The Government also has to find
adequate finance for running the Sarva Shiksha Abhiyan and the Mid-Day Meal Scheme. I will come to the point regarding Mid-Day Meal Scheme a
little later. But the Government has to find a way out for adequate budgetary provision for the proper implementation of this important legislation.

Sir, by this important legislation, we are bringing all the children in the country, up to the age of 14 or Eighth Standard under the education system.

But the sad fact is, when we go out of this Parliament House, I have very often noticed that there are workers working on the road side and, along
with them, you can see the children who are with their parents. What are we going to do for them? On the one side, what we find is, there are
children who get all the privileges in good schools, paying high fees and on the other side, we see there are children who do not have any type of
education and this is not a small number. If you look at the percentage of children who do not get the facility of better education is going up every
year. So, in this country, even after 70 years of Independence and when our education system is improving, we find that there are two types of

citizens in the country. One is the highly educated, highly privileged and the other is uneducated, unprivileged. So, the Government has to find a way
out if we are going to implement this legislation in letter and spirit that every child in the country should have a facility for education.

As we are Members of Parliament, many people come to us during the time of admission. What is the situation? What is the situation in this country
including Kerala, which is well-known for imparting higher education? People prefer to go to the private institutions, and in the private institutions the
fees is so exorbitant that the ordinary people cannot afford it. Nowadays, when you fix a marriage, you fix an admission for your child in the private
institution because it is difficult to get admission in private schools. So many people come to us. But at the same time, there are vacancies in
Government schools. What have we done in this regard?

Looking at the Kerala angle, I am very confident that the things would improve everywhere, I am proud that in Kerala the Government teachers are
well educated and they have got good standards It is because they have been selected in such a manner But the real problem is lack of
infrastructure. I am also a teacher. I have been a teacher for 33 years. What about the infrastructure? Now, in the private institutions, education
itself has become a business. Many of the business houses have started running schools. One has to pay a huge amount of money to get admission
of his ward in these private schools. In the continuation of education also, one has to spend a lot of money, which an ordinary person cannot afford
it. Now, in these schools, they use the e-reader. I have got a scheme in my Parliamentary Constituency. I give Rs. 5,000 for e-readers students, who
come out successfully in the examination. But what about children studying in Government schoals? They do not have a library. So, in Government
schools, I think, both the Central Government and State Governments have to think together as to how to provide better infrastructure.

Sir, the hon. Prime Minister is always talking about 'Swachh Bharat' 'Clean India' but many of the Government schools do not have even toilets there.
I have seen it when I walk around places in Delhi that people are going on the sides of roads for toilets. It is happening even in cities. So, what
about those schools, which do not have toilets, specially the girl schools? I had an experience in my Parliamentary Constituency where there is a
Government Girls School in Ernakulam. I went for a function there. I noticed that children were giving Rs. 1 each to the teacher standing in a queue.
I asked the teacher as to why he was collecting Rs. 1 each from the student. He replied that there were more than thousand girls but there was no
proper toilet system. He said that he was collecting the money from the children to use it for constructing a toilet there.

Sir, the hon. Prime Minister is always talking about Swachh Bharat schemes. In one of the answers given to me in Parliament, he said that the PSUs
have been asked to give financial assistance to the schools specially the Government schools for construction of toilets there. But are they doing it?
We have got a mechanism of monitoring the Mid-Day Meal Schemes and other facilities in the States. At the District Level, it is the senior-most
Member of Parliament, who is the Chairman of the Committee DISHA. In that DISHA, the senior-most MP presides over the Committee, where the
District Collector and other people attend. But does it function? Fortunately, I have been the Chairman in my District for the last so many years, but
there is no fund. Though we sit together, there is no fund.

There is one more important point where I would like to draw the attention of the hon. Minister. In the case of Mid-Day Meal Scheme, now the
Government is giving instruction that Aadhaar is compulsory for getting the benefit of this scheme. But how many students have got Aadhaar? By
coming August 10", if you do not have Aadhaar, the poor children are not going to get the food. I think, the hon. Minister should understand the
difficulty. I am not against Aadhaar but it should not be misused. There should be nutritious food for the children. Education should not be an area
where it should be run just for business. Our country has got a great history where education has been a voluntary by which deserving people have
got education. But unfortunately, here, it has become a way of making money. It should not be considered as an industry. It should be considered as
an area where you contribute.

The hon. Minister brings out this Bill and we all support it but the Government should take due care of the areas such as mid-day meal, infrastructure
issues, etc. It is not only the responsibility of the Central Government but the State Governments should also come forward and contribute.

In Kerala, nowadays, so many scams are coming up. We are feeling unhappy and pained because of such things. As far as education is concerned,
right from students' admission to the teachers' appointment, everything should be taken care of. What I suggest is that both, the Central
Government as well as the State Government, should work hand in hand and see that our education system improves.

With these words, I support the Bill.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, I stand here to participate in the discussion on the Bill that has been put forth by the
hon. Minister. I have also given an amendment and I will explain during the course of my deliberations as to why I have given that amendment.

Initially, I would say that the Right of Children to Free and Compulsory Education Act, 2009 provides a justifiable legal framework that entitles all
children between the age of six and fourteen free and compulsory admission, attendance and completion of elementary education. It has been
explained - that is why, I am reading it — that it just not only gives a right to education; it gives a right for compulsory admission, compulsory

attendance and compulsory completion of elementary education. This Act came into effect from 15t April, 2010. This Act was passed in Parliament in
2009.

Mr. Chairman, you are aware, as you were also a Member during 1999 to 2004, that it was during Atalji's tenure as the Prime Minister that this
House and the other House passed to provide free and compulsory education law. We made a law by amending Article 21 as far as I remember. It
was in the year 2000 that we passed that we have to provide free and compulsory education to all children. After ten years, we implemented a law
which made it a right so that any child or anyone else on his or her behalf also can go to the court of law and raise this issue as a Fundamental
Right.

Initially, I would just like to ask one thing. When you are talking about right to education, is there a separate budget for right to education.
Rather it is subsumed in Sarva Shiksha Abhiyan. Can we not have a separate provision for right to education? As Prof. Thomas mentioned, being
Chairmen of DISHA, we also conduct review of how the Sarva Shikha Abhiyan has been doing, what is the provision, how many children have been
left out or have been admitted in a different school, a school of their parent's choice and how the administration has facilitated it. I am sorry to
mention this, but very rarely do we find any data because there is no data that such and such person of a poor family wanted admission in such and
such school and he has been provided that admission, he is attending that school, he is completing his course in that elementary school and this is
the provision, this is the fees that is being provided.
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Of course, in my District, 33 students have been provided with it. I felt very elated that, at least, you have done something. But please try to
find out how many students are out-of-school because this data will be available.

I have a very peculiar experience while dealing with the Education Department. You will be having many. You ask the same officer of the
Education Department in the same meeting three times and you will get three types of answers. 1 do not know what type of answers you are
getting, but this is my experience. Therefore, I would say that you need to have a separate Budget for RTE as it will be easier for us to monitor;
easier for the Government to monitor; and easier for the Ministry to ascertain the out-of-school children as there is a shortfall in conducting the
regular household survey by the States.

The HRD Ministry has no control over it as it is another Ministry that deals with it. It is necessary when you are dealing with a law and therefore the
HRD Ministry should look into that aspect.

The U-DISE School Report Card data has inconsistencies; is incomplete; and is also not being validated at appropriate level. When we talk about
infrastructure, which was to be in place within three years of implementation of the Act -- which means it should have been in place by 2013 -- has
still not been fully created. To top it all, the National Advisory Council on implementation of the provision of this Act is non-existent since November
2014. There must be some reason behind it. If you do not have an Advisory Council since last two years and some months, then there must be some
reason behind it. Therefore, I would say that this is a very serious matter.

The Bill, of course, deals with only one aspect and that aspect is relating to shortage of qualified teachers, but I have full faith in the Minister.
He has taken up this Ministry in full earnest and is trying his best because Human Resource Development Ministry is very vast and especially this is a
subject, which needs utmost attention and care. He has picked up one aspect, which has been pending for last so many years or say at least three
years, which should have been completed by 2013. I have a question relating to this issue. Why did you bring it in 2017? However, I will come to that
question later, Sir.

The HRD Ministry must be given due credit for an excellent decision that they have taken very recently. The National Council of Educational Research
and Training (NCERT) is going to organise a National Achievement Survey in September this year. This is a very good decision. This survey aims to
check the learning levels of students of Class 3, Class 5 and Class 8. After the survey reaches its conclusion, the results will identify the gaps, which
will be communicated to the students and the schools. It will help the schools to improve the learning level of their students. This is a very welcome
step.

It has been pointed out multiple times that even though the enrolment rate of students in Indian schools is high, but very little education is
being actually imparted. ASER 2016, which is an independent survey, pointed out that more than 30 per cent of Class 8 students cannot read Class 2
textbooks, and only 19 per cent of Class 8 students can do simple division.

According to the findings of the Report, the percentage of kids with the ability to read English is unchanged for lower primary grades since 2009;
only 24.5 per cent of children enrolled in Standard V could read simple English sentences. One hopes now that the Government has taken up the job



of learning levels, instead of an independent body doing the same, there won't be any number jugglery involved to show a rosy picture than it
already is.

Under the present law, since the States do not have adequate teachers, specially States do not have adequate Teachers Training Institutes and
sufficient number of qualified teachers, the provision to possess minimum qualification was relaxed till March 31,2015. That date has passed two
years ago. Still we have an immense problem of getting hold of qualified teachers for imparting the grand dream of free education, quality education.
The HRD Ministry runs the Central schools. I would like to deal with it a little bit. Most of the schools are under-staffed; where teachers are there,
they are mostly into petty politics. General policy of posting local principals and teachers in schools results in schools not functioning because they
end up teaching less and doing other things more. Can't you do something? It is not uncommon to find people who have got the permanent status as
teachers subletting their posts to others for a fraction of their salaries, while they themselves stay at home and carry on with their usual business.

Can the Government inform this House what happened when the earlier March 315t 2015 deadline approached? Were those under-qualified teachers
banned from teaching? It has been two years since the deadline, and there might be some amount of churning that had happened within the
education system. Did this force certain teachers to get trained as quickly as possible in order to retain their posts?

In violation of Section 25(2) read with Section 27 of the Act, teachers are being deployed for non—educational purposes in nine States. Today, the
CAG audit report has been placed in the House. The Finance Ministry must have gone through this. A large amount of money is with the States; it
has to be appropriated. Money going from the Union Government to the respective States is also not in congruence. This has happened during the
last seven years. It is high time, you should take stock of this. And it is necessary that this needs adequate attention. What I have found is, the
Government must also inform this House as to how many unqualified teachers were barred from teaching since 2015 and as to how it has ensured
that they do not sneak into schools to teach on ad hoc basis.

Therefore, my amendment is, you cannot control all these things at the Union Government level. Allow the respective States to take decisions,
especially as this is the right-based law. For any change that you want to make in the law, you have to come to Parliament, you have to get it
sanctioned. Bring in an amendment to this effect, as I have moved, allowing the States that if they want to increase certain things for the better
functioning of these elementary schools, they can do so at their level. For the right-based law, why can't we allow or empower the respective States
to do this? Therefore, my amendment says, "such extended period as may be specified by the State Government by notification." It will lessen your
burden and you can concentrate on more productive use of your time.

With these words, I conclude. Thank you.

SHRI JAYADEV GALLA (GUNTUR): Sir, with your permission, I will speak from here.

I thank you for giving me an opportunity to speak on this small but very important piece of legislation. The Bill has only one objective and that is to
increase the period for teachers to acquire prescribed qualification by four more years or up to March, 2019. I welcome this and thank the hon.
Minister Shri Javadekarji on behalf of lakhs of teachers in the country who have been requesting this at least for the last two years. I thank you.

The Bill is necessary because from March, 2015, teachers have been barred from getting requisite qualification in view of the deadline and, secondly,
the State Governments were not able to continue the process of imparting training to untrained teachers because of legislative hurdle.

Most of the speakers have covered in detail the need for quality, and not just quantity; the gaps between private and Government schools; the gaps
between urban and rural; the gaps between North and South, East, West and North-East and the gaps between action and intent. I am not going to
repeat all of that now. But, I want to spend some time talking about the gaps even among the best schools today and what is needed for the future.
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The current form or the system of education was developed in the wake of the Industrial Revolution in the early 1800s. The concept of free and
universal education and later mandatory education was the result of the needs of this era. Children were sorted by date of birth as if that was the
only similarity worth considering. According to Howard Gardner of Harvard University, there are nine types of intelligence. These include musical,
visual, verbal, logical, kinesthetic, inter-personal, intra-personal, naturalistic and existential or moral intelligence. Every person will possess a
multiple of these types of intelligence. No human being, is alive, who does not possess at least a few of these types of intelligence. But the
educational system is designed to recognize, develop and reward only some of these types. Till now, this has resulted in many children not being
able to recognize their own talent. Even if they did, there were inadequate resources and opportunities to develop those talents.

Now, with the advent of the fourth Industrial Revolution on the back of rapid technological changes taking place right now, we need a complete
rethink of the education system, the way it was done during the last Industrial Revolution. I think, it is time for us now to look at this as to what we
need from this next industrial revolution that is taking place right in front of our eyes. With artificial intelligence, Robotics, machine learning, 3D
printing, autonomous cars, buses, trucks and maybe even planes, the vast majority of our jobs will be lost to automation. Even the low-end services,
within these areas of coding, accounting, legal, teaching and even judicial verdicts, are now being automated. The skills and knowledge required by
children studying in schools today, will be inadequate by the time they are looking for jobs. The curriculum, the methodology, the duration and the
outcomes need to be re-looked at not only at the primary level but at secondary, technical training, under-graduate and even graduate levels.

The skills required for the future will be the skills that are difficult to automate, the skills that have to do with creative thinking, reasoning and
judgment. Reading, Writing and Arithmetic, the three Rs as they used to call it, are no longer sufficient. Even the STEM education, the emphasis that
we have been putting on the STEM education, which is science, technology, engineering and mathematics, is creating one-dimensional knowledge
and capability that can be easily automated. With so much of automation, the people employed will be working fewer hours also. This will give rise
to more demands for both leisure and entertainment. Therefore, the creative skills required to entertain people will be in much more demand in the
future. We need more emphasis on sports, drama, music, art, poetry, all of these fine arts as well as liberal arts and social sciences which are



completely inadequate today in all levels of education. I believe, these are the subjects required for the future. These are the subjects that will be
difficult for machines to overtake the capability of humans.

Sir, I would like to make one more point relating to the expenditure to train untrained teachers. I am sorry to say that the Government after
devolution of 42 per cent divisible funds to the States is dumping everything on the States. It is saying that since they have given 42 per cent, so, the
States should do the entire thing. In the present case, you are asking the States to bear 60 per cent of the expenditure involved. The States are not
in a position to bear this burden since it is not a one time expenditure. It is a recurring one. I suggest for the consideration of the hon. Minister to
make this as 10:90 ratio between the States and the Centre. I hope the entire House will agree with me.

Sir, the final point is that it is not just target three of the MDG 2 which only wants to ensure that children complete primary education by 2015. But
the most important point is in Goal 4c of the Sustainable Development Goals which emphasise that the supply of qualified teachers including through
international cooperation for teacher training has to be taken up by developing countries. So, I would like to know from the hon. Minister as to what
international exposure the Ministry is proposing to give to our teachers so that teachers will get an opportunity to understand the methodologies,
techniques and other things being implemented elsewhere.

With these observations, 1 request the hon. Minister to look into the issues raised and take an appropriate action for holistic development of children
as profounded under the RTE Act. While doing so, please look for opportunities to leapfrog to the future rather than expanding the existing obsolete
system.

SHRI BALKA SUMAN (PEDDAPALLI): First of all, on behalf of Telangana Rashtra Samithi Party, I would like to welcome and support the Bill. The Bill

aims to offer free and compulsory elementary education to children between six and fourteen years of age. The Bill came into effect on the 10t of
April, 2010 and states that the teachers who do not have the required eligibility should get it within five years but several States could not provide
the required training for the in-service untrained teachers before the deadline, i.e., 315 March, 2015. That is why the new Bill has been brought as
some of the State Governments were not able to continue that training process for in-service untrained teachers.

Sir, Dr. Babasaheb Ambedkar, Father of the Indian Constitution, said in his writings, "We can eradicate anything through education only". But we can
see two Indias in our country. One is convent-corporate India and another is common-man India. Nowadays, in education sector, convent schools
and corporate schools have become completely fees and money oriented. That is why I urge upon the Central Government and the State
Governments also that we must focus on school education, especially, government school education. We must focus on quality education. I request
the hon. HRD Minister to allocate sufficient budget for education sector.

Also, Sir, we are a new State — Telangana — led by our Chief Minister, Shri K. Chandrashekar Rao garuy, who has been advancing and
pioneering the State in the field of education. He is setting an example to other States in our country. One of the greatest policies that our
Government has introduced is free education from KG to PG. Our Government has taken this seriously and is targeting to complete its
implementation.

As the hon. Minister is aware, we have established more than 525 residential schools in our State in the last three years. We spend Rs.1.2
lakh on each student per annum. Our Government also provides superfine rice in all Government hostels as well as in schools as part of mid-day
meal. We are spending more than Rs.225 crore on that per annum.

As our children are the future of our nation, providing them quality education from the formative years is vital in shaping up the children's future as
also the future of the nation in the 215 century. Telangana State is aggressively moving forward in this direction and is redesigning the syllabi at the
elementary education level to make the children future proof and to make them ready to face any real challenges in their lives. Other States may
take up the education model of Telangana and follow it in order to meet the objectives of the right of children to free and compulsory education.

As the hon. Minister is aware, recently we have formed 21 new Districts in our State. Therefore, we need 21 Navodaya Vidyalayas and 21 Kendriya
Vidyalayas for these 21 new Districts. I would request the hon. Minister to sanction these institutions in the interest of our State and in the interest
of our students.

Sir, once again I would, on behalf of Telangana Rashtra Samiti, welcome this Bill.

DR. A. SAMPATH (ATTINGAL): Pranamam, Mr. Chairman, Sir. First of all I would like to appreciate the intention of the hon. Minister and I would like
to welcome the Bill with certain reservations which I hope the Ministry may be able to clarify.

As a good friend of hon. Prakash Javadekar-ji, I would request the hon. Minister as the Chairman of the Consultative Committee of HRD to kindly visit
some of the Government schools as well as aided schools without giving prior notice. Have we ever talked with, have we invited any suggestions
from the children? We are supposed to enact laws and we believe that we know everything under the Sun. And we believe we know everything
about our children also. But we know nothing about our children. There is a saying in English that a child is the father of man. We have to learn quite
a lot from our children after the Sarva Shiksha Abhiyan.

Paragraph 2 of the Statement of Objects and Reasons says, "Pursuant to insertion of Article 21A in the Constitution by the Constitution

(Eighty-Sixth) Amendment Act, 2012 4€!" As per paragraph 5 here, this Bill intends to provide that every teacher appointed or in position as on 315t
March, 2015 who does not possess minimum qualifications as laid down under Sub-Section 1 of the said section, shall acquire such minimum
qualifications within a period of four years and from the date of commencement of the proposed legislation.

My humble submission to the Minister through you, Sir, is do not extend this cutoff date any further. If the unqualified teachers are teaching



the poor students, I mean poor students because they are at the receiving end, some measures should be taken for them. We speak about the rights
of children. We dictate terms that this is your right. Suppose this is your house. This is the House of the people. But with no doors open, how would
the people come into a house?

It is just like that. The schoolchildren are being taught by the persons who are not at all qualified. If they are being taught by the persons who are
not qualified and who are not having any inspiration or intention to get qualified within the time the Government has stipulated, what is going to
happen? It will be as per the reply that was given to the Starred Question No. 85 today in the House. By 2024, the population of India will be more
than 137 crore. The year of 2024 is not very far; we are in 2017. Can we assure that by that time there will not be even a single person who remains

illiterate in our nation which is going to celebrate its 70th anniversary? After five years, we are going to celebrate the platinum jubilee of our
Independence. Still now, ssmafer #i@ieer, sma 3w, the largest number of total illiterates are in this nation. The Right to Education itself will not work.
What is the nutritional standard of the students, the children, the infants? I admit that nowadays in our schools the Mid-day Meal programme is
being implemented. That has also to be scrutinised as our learned friend Shri Bhartruhari Mahtab told about the issue of DISHA. I do not know how
many of our hon. Members chairing the DISHA have visited the Mid-day Meal programme that is when food is being served in Government schools
and aided schools? What about the breakfast? Lakhs and lakhs of children are coming to schools with an empty stomach. A teacher who is not at all
qualified is teaching them something. It does not enter into the brains of the children; it does not go to the hearts of the children. The teacher writes
something on the blackboard and the child is supposed to see it but he is not able to digest it because his stomach is empty. 2c 3 @o aidf &) This is
the peculiar situation in most of the public schools. I am sorry to use the word 'public'. 'Public school' means the doors are closed for the public.
There are quite a lot of public schools but they are not for the public. They are for the rich, for the affluent and for the corporates.

Nowadays, education has become a business without any ethics. From the kindergarten to primary schools, high schools, 10+2 schools,
professional colleges and self-financed colleges, we can see this. They are accepting bribe to give admission into colleges or increase seats in the
professional colleges, whether it is engineering college or medical college. This is all happening. ...(Inferruptions) It happens everywhere and some
of the politicians own the so-called 'self-financed' colleges. What type of culture will it promote? ...(Interruptions)

I will not take much time. I would request the hon. Minister that we have to ensure good education. Good education means increasing the
human quality. Increasing the human quality means raising the human dignity, increasing the efficiency of the human beings and increasing the
standard of living of the human beings. Merely enacting the laws is not enough. The laws will remain in the books. Children need food, water, toilets
and playgrounds also. How many schools have playgrounds? Do our children not have the right to play? We are asking our children to study, ugl, ue),
ual; Nobody asks them to go and play.
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DR. A. SAMPATH : Regarding the basic structure, the development is intertwined and interconnected; only one Ministry cannot do all these things.
So, my humble suggestion is this. I fear the Government of India is shifting the burden upon the shoulders of the State Governments. The successive
Governments have not fulfilled the promises or are not fulfilling the constitutional obligation of free and compulsory education. If the Minister agrees,
there should be a thorough discussion on how to increase the standard of education and what we can do not only regarding the enrolment ratio but
also regarding the dropout ratio.

They are all human beings. They have nothing to eat. Many children do not go to school. They are in the paddy field or wheat field helping their
mothers and fathers in earning something. So, they are not going to school. Shri Prakash Javadekar knows it very well. Our hon. Minister was a
student leader. Hon. Chairman, you stand for social justice. My request to the Minister is this. Kindly have a separate budget for HRD and increase
the allotment that has been put here.

Again and again, the recurring expenditure is coming and it is being put on the heads and shoulders of the State Governments. ...(Interruptions)
HON. CHAIRPERSON: Please conclude now.

...(Interruptions)
DR. A. SAMPATH : Yes, I am concluding. ...(Interruptions)

I am coming from a State where the three-language formula is being followed. Many hon. Members have said that most of our children do not know
how to read, write, and calculate. These matters also have to be looked into.

SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Mr. Chairman Sir, thank you for giving me an opportunity to speak on the Right of Children to
Free and Compulsory Education (Amendment) Bill, 2017. I support this Bill.

This Bill facilitates or gives an opportunity for untrained teachers to have training before the 315t March, 2019,

In spite of the many concessions given by the Government, people still prefer to send their children to private schools though the fees are high.
People who cannot afford also struggle and send their children to the private schools.

Earlier, children used to drop out because they could not find toilets in the schools. Now, under the Swachh Bharat Abhiyan every school in the
country is going to be provided separate toilets for boys and girls. It is a good thing. The Government has to provide good infrastructure and faculty



to attract all types of students. According to one estimate, out of 66 lakh teachers, 11 lakh teachers do not have proper training. They are untrained.
An opportunity is being given to them to get training before 315t March, 2019. It is a good thing.

Sir, intelligence is not the property of affluent society only. Among poor people we have a number of people who have excellent intelligence. We have
a number of such examples. In the united Andhra Pradesh, Dr. Rajasekhara Reddy, when he was the Chief Minister, introduced Fees Reimbursement
Scheme for not only Scheduled Caste, Scheduled Tribe or OBC students but also for the forward class students who are economically weak, with the
result children are able to study engineering, medicine, MCA and MBA. He wanted to have a knowledgeable society in Anhdra Pradesh and that is
why he introduced the Fees Reimbursement Scheme.

We have many examples of great people. Intelligence is a national asset. We have to preserve, encourage and utilise intelligence for the
welfare of the society and for the welfare of the country as a whole. We have many living examples. Dr. Ambedkar, Dr. Abdul Kalam and Shri K.R.
Narayanan who belonged to poor families but they got the world fame. So, we should encourage the intelligent children even among the poor class.
We have to encourage them and use their intelligence for the welfare of the society. Similarly, we have the stalwarts in the software industry; Shri
Narayana Murthy, Shri Azim Premji, Shri Satya Nadella and Shri Sundar Pichai. All these people might have come from poor families only but have
become world famous. So, we have to encourage the intelligent students among poor people and give them best education so that they can be
useful for the welfare of the country. I would, therefore, request the hon. Minister to create infrastructure and good faculty for the poor children also
so that our country can prosper. Thank you, Sir.

SHRIMATI SUPRIYA SULE (BARAMATI): Thank you very much, Sir. I would like to congratulate the hon. Minister, who happens to come from the
same State as I do, who has done exemplary work in his career for education. Actually, Right to Education is the dream of Dr. Baba Saheb
Ambedkar. So, I think we are all taking his dream forward. It is a pleasure today that in Parliament, whichever side we are sitting on, we are all
unanimously standing here to support the Bill.

I would like to mention here that the hon. Minister at home has a teacher as his partner. So, this is not something different for him. He is somebody
who has worked closely and he knows what the challenges are.

I come from a State where education, after Kerala, has been very good in numbers. ASER Report was discussed earlier by several Members.
Pratham has done extensive reports in India and Maharashtra is one of the top performing States for several decades. The challenge for teachers
that they are facing today in Maharashtra is at a turning point. Everybody has talked about qualified teachers. Maharashtra definitely does have
qualified teachers but I think we need to take our teachers in Maharashtra to the next level, which is not just about giving them degrees of
qualification but bringing in awareness among the teachers about different challenges that today's students are having.

Sir, the same Government has looked at disabilities. In the earlier Bill there were only seven disabilities. This Government has come up with
21 disabilities which is a welcome step. Out of these 21 disabilities, ten are directly related to learning challenges that children are having today. I
would take this opportunity to request the hon. HRD Minister that just giving them a degree is not good enough. Sensitizing teachers is more
important. One of the examples is of Autism. Today autism awareness is one of the flagship programmes that the Government of Maharashtra has
taken. But, really how aware are we as a society of what an autistic kid is or any child who is dyslexic and dyscalculia? Just giving them a degree
and telling them in four years you need to get this degree by rote learning is not really the solution. That is not the idea of Sarva Shiksha Abhiyan.
The whole message of Sarva Shiksha Abhiyan is to make it an inclusive education to all. Right now, it is limited to only fourteen years. I think we
really need to extend it.

Shri Rudy was right here. But, the skilling that he has been doing through his Department, unless the child is at least twelfth standard,
graduate and qualified, having that education of skill development and running such a big programme in India, is really not going to be connected.
So, the Ministry of Human Resource Development has to bring in one more amendment in the Right to Education to extend it from 6-14 years to 6-18
years. I think that will really make the difference. I agree that it should be 21 years till graduation, but I guess one step at a time because it is going
to have a large financial cost for the Government.

Second thing is about teachers' training. I come from a State where teachers' training is something of which we are very proud of. There are times in
Zila Parishad schools where one teacher, who is trained, goes to one training, comes back and then is sent to another training. So, the quality of
teachers' training is very important. It is wonderful to make legislations here. What Shri Sampath Ji has said, is very true, that we make legislations
here, but are they totally implemented on the field? I would request the hon. Minister that qualifying them is only a part of the job, but skilling has to
be genuinely inclusive. So, a child, who may be weak in English, may be weak in Maths or may be weak in Science, but it is the teacher who has to
understand what the child is good at or what his or her strengths and weaknesses are. That really makes a good teacher. I will not take too much of
hon. Minister's time, but I would definitely insist the quality of teachers' training is very important. After all, teaching is a process which is endless
and it is not just about getting a degree. You have to constantly pursue this dream. It is because that is what really builds the true nation and not
the policies or legislations that are made here. So, I urge the hon. Minister to re-think at this and expand this course of learning. Thank you.
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SHRIMATI SUPRIYA SULE: Sir, it is an important Bill. I do not think we should rush on a subject like education. I would request Shri Ananth Kumar
on one thing. Friday is a Private Members' day and it is the right of every hon. Member that we get and so, we may not take up such important Bills
on Fridays. The time of Private Members Bill is also being taken up and at the same time, we also want to speak on this important Bill.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I also support the suggestion made by Shrimati Supriya Sule because it is a very important Bill though
the amendment is very minor.

I rise to support this Bill because I know that it is also fait accompli to the hon. Minister because there is no other option. But kindly consider that
Right to Free and Compulsory Education to all children below the age of 14 years is a constitutional obligation as per the Directive Principles of State
Policy. Subsequently, in 2002, though it was a BIP period, it was a revolutionary change which took place. A constitutional amendment, namely, the

86 Amendment took place by which the Directive Principles of State Policy had been incorporated and primary universal and compulsory education
has been made as a fundamental right. I still appreciate that fact.

I would like to say that 21 (a) is the article which we have incorporated. What is article 21? Article 21 is right to life and personal liberty. Article 21
is amended in order to incorporate 21 (a) in the Constitution, to provide right to free and compulsory education to all children between the ages of
six and fourteen. But unfortunately that Act came into force only in the year 2009. That was during the UPA regime. It was another revolutionary
change that took place when the UPA was in power. A big legislative change took place in the country in the year 2009 by which the Right to Free



and Compulsory Education Act came into force on 15t April, 2010.

Now, we are in July 2017. As rightly stated by Shrimati Supriya Sule, this is a very important Bill. My first suggestion to the hon. Minister, Shri
Javadekar as well as to Shri Ananth Kumar is to have a discussion on the implementation of the RTE Act since the last seven years. Kindly have a
discussion. We are discussing all these communal issues, etc. Please have a short duration discussion on the implementation of the RTE Act. That is
the need of the hour. That is my first suggestion.

Coming to the actual position, by 315t March, 2015 every teacher in the primary school should possess the minimum and basic qualification. Now, we

are extending the period to 315t March, 2019. Why are the trainers not trained? How will the education system improve? How will the quality of
education improve? The purpose of the RTE Act is not only to have access to education but also to have 'quality education'. The right to life means
not just to have right to life but it is right to have a 'better life' as enunciated by the Supreme Court in its judgement. Article 21 means right to have
safe water, right to have better treatment, etc. Similarly, article 21 (a) is not a right only to have education, but it is also a right to have 'quality
education'. Are we able to protect the fundamental right as provided in the Constitution?

According to me article 21 is violated by the respective State Governments. The respective State Governments are not able to train the trainers
within the stipulated time of 31t December 2015 means they have violated the fundamental right of the citizens of those States. It is a
constitutional obligation that is being violated by those State Governments. What is the reason? I would like to know from the hon. Minister as to
which are the States that have complied with article 21 (a)? Which are the States that have demanded or sought exemption from this provision?

You may kindly see that there are totally 66 lakh primary teachers. Out of which, 11 lakh teachers are still untrained. That means one-sixth of the
teachers are still untrained. That means the Right to Education Act is only on paper and not in practice. That is the reality. That is why I am
suggesting that you should have a discussion. Why have the State Governments failed to provide training to the teachers? What is the reason? Seven
years have elapsed. Now, we are saying that the date will be extended up to 315t March, 2019, That means we are again violating article 21 (a) of
the Constitution.

Shri Hamid Ansari, His Excellency the hon. Vice President of India delivered a speech in a Stocktaking Convention on Implementation of the RTE Act.
I will just place on record the important points. His Excellency the Vice President of India has appreciated the RTE Act. He had classified the
challenges in regard to that. The first challenge is the quality of education. The education that is being provided is not up to the mark.
...(Interruptions) The second one is high rate of drop outs and out of school children. The third one is the absence of equity in education. All the
three, that is quantity, quality and equality, have to be improved.

The last point is the GDP contribution to education has to be increased to six per cent. With these points, I conclude. Thank you very much.
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Clause 2 Amendment of Section 23

SHRI N.K. PREMACHANDRAN (KOLLAM): I was under the impression that it is from the date of the original Act. It is a misled amendment which I
have proposed. So I am not moving that amendment.

SHRI BHARTRUHARI MAHTAB (CUTTACK): I am moving this amendment because I did not get sufficient answer.
I beg to move:

"Page 1, line 12,--

after"2017"

insert "or such extended period as may be specified by the State Government by Notification"." (2)
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HON. CHAIRPERSON: I shall now put amendment No.2 to clause 2 moved by Shri B. Mahtab to the vote of the House.

The amendment was put and negatived.
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Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI PRAKASH JAVADEKAR: I beg to move:



"That the Bill be passed."
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